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ANDHRA PRADESH BILLS
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The following Bill was introduced in the Andhra Pradesh

Legislative Assembly on 25" September, 2023.

L. A. Bill No. 35 of 2023

A BILL TO AMEND THE ANDHRA PRADESH PUBLIC SERVICE
COMMISSION (ENTRUSTMENT OF ADDITIONAL FUNCTIONS WITH
RESPECT TO THE SERVICES OF UNIVERSITIES) ACT, 2017.

Be it enacted by the legislature of the State of Andhra Pradesh in

the Seventy - fourth Year of Republic of India as foliows, -

1.

J-11/11

(1)  This Act may be called the Andhra Pradesh Public Service Short Title
and

Commission (Entrustment of Additional Functions with respect to the e

Services of Universities) (Amendment) Act, 2023,

(2)  Itshall come into force on such date as the Government may, by
notification, appoint.

In the Andhra Pradesh Public Service Commission (Entrustment of  Amendment
of the

Additional Functions with respect to the Services of Universities) Act, Sehadule.

2017, in the Schedule, -
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(i)  forclause (i), the following shall be substituted, namely- BatE
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Repeal and
- savings of the
Ordinance No
11 of 2023,

3.

“(1) All the Public Universities established in the State under
Section 3 of the Andhra Pradesh Universities Act, 1991 as amended
from time to time.”

(i)  forclause (vi), the following shall be substituted namely,-

“(vi) All the Public Universities established in the State under
Section 3 of the Jawaharlal Nehru Technological Universities Act,
2008 as amended from time to time.”

(iiiy  for clause (vii), the following shall be substituted, namely, -
“(vii) Rajiv Gandhi University of Knowledge Technologies
established in the State under the Rajiv Gandhi University of

Knowledge Technologies Act, 2008 as amended from time to time.”

(iv) forclause (xii), the following shall be substituted, namely -
“(xi)  Dr.Abdul Hag Urdu University established in the State
under Section 3 of the Dr.Abdul Haa Urdu University Act. 2016 as

amended from time to time.”

(v)  after clause (xiii}, the following clauses shall be added, namely-

“(xiv) The Cluster University, Kurnool established in the
State under Section 3 of the Cluster University (Kurnool) Act, 2018
as amended from time to time,

(xv) Dr. Y.S.R Architecture and Fine Arts University
established in the State under Section 3 of the Dr Y.S.R Architecture

and Fine Arts University Act, 2008 as amended from time to time.
(xvi)  Any other Public University established in the State
under an Act of Andhra Pradesh State Legislature.”

(1) The Andhra Pradesh Public Service Commission (Entrustment of
Additional Functions with respect to the Services of Universities)
(Amendment) Ordinance, 2023 is hereby repealed.

(2) Nob.n)ithstanding such repeal, anything done or any action taken
under the said Ordinance shall be deemed to have been done or
taken under this Act.
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STATEMENT OF OBJECTS AND REASONS

Through the Andhra Pradesh Public Service Commission
(Entrustment of Additional Functions with respect to the Services of
Universities) Act, 2017 (Act No.3 of 2018), the Andhra Pradesh Public
Service Commission has been entrusted the additional functions with

respect to providing the services to the Universities.

Under section 3 of Act No.3 of 2018, the Andhra Pradesh Public
Service Commissicn is entrusted to conduct the Written Test, in addition
to the minimum norms prescribed in the Acts of the respective Universities,
for recruitment of Teachers and Administrative/Ministerial Staff of the
University on the decision of the Executive Council/Board of Management/
Executive Board of the University concerned by entering into a
Memorandum of Understanding (MolU) with the University concerned. If
the same category of posts in the same subject are requisitioned for
recruitment by different Universities, a common written test may be
conducted for all such posts.

13 Universities have been inciuded in the scheduie of the Act.

The State Government is contemplating to fill up the vacancies of
Assistant Professors, Associate Professors, Professors in various
Departments/Subjects in Universities duly fixing the schedule.

Certain names of the universities are not yet included in the
schedule of the Act No.3 of 2018, so as to extend the services by the

Andhra Pradesh Public Service Commission and names of certain
Universities have been changed through the amendment Acts.

In the light of the decision of the Government to fill up the
vacancies in the universities, it is necessary to include the names of these
universities to get services of Andhra Pradesh Public Service
Commission. Hence, it is necessary to amend the schedule of the Andhra
Pradesh Public Service Commissicn (Entrustment of Additional
Functions with respect to the Services of Universities) Act.
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2017 (Act No.3 of 2018) to include the names of certain Universities and
change of names of certain Universities in the public interest sc as to get
the services of Andhra Pradesh Public Service Commission.

And whereas, the subject matter needs immediate action in view
of the fact that if necessary amendments to the Statute are not immediately
affected, the qualified un-employed youth would be affected.

As the Legislature was not then in session, having been prorogued,
and it has been decided to give effect to the above decision immediately,
the Andhra Pradesh Public Service Commission (Entrustment of Additional
Functions with respect to the Services of Universities) (Amendment)
Ordinance, 2023. (A.P. Ordinance Na. 11 of 2023) was promulgated by
the Governor on the 14" September, 2023.

The Bill seeks to replace the said Ordinance and to give effect to

the above decision.

Y.S. JAGAN MOHAN REDDY,
Chief Minister of Andhra Pradesh.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1(2) of the Bill authorizes the Government to issue
notification in respect of the matters specified therein and generally to carry
out the purposes of the Act.

As such the notification issued, which is intended to cover matters
mostly of procedural in nature is to be laid on the table of the both Houses
of the State Legislature and will I:;e subject to any modifications made by
the Legislature.

The above provisions of the Bill regarding delegaled legisiation

are thus of normal type and mainly intended to cover matters of procedure.

Y.S. JAGAN MOHAN REDDY,
Chief Minister of Andhra Pradesh
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MEMORANDUM UHDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Public Service Commission (Entrustment of
Additional Functions with respect to the Services of Universities)
(Amendment) Bill, 2023, after it is passed by the Legislature of the State,
may be submitted to the Governor for his assent under article 200 of the
Constitution of India.

Y.S. JAGAN MOHAN REDDY,
Chief Minister of Ahdhra Pradesh.

Dr. PP.K. RAMACHARYULU,
Secretary General to State Legislature.
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